TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5, -d1.Tel.-37.-28042026-272114
CG-TL-E-28042026-272114

T
EXTRAORDINARY
AWM II—Evs 3—39-Tvs (ii)
PART II—Section 3—Sub-section (ii)

grfee ¥ THfAT
PUBLISHED BY AUTHORITY

. 2036] 7% Reelt, SHaTR, 9w 27, 2026/39T@ 7, 1948
No. 2036] NEW DELHI, MONDAY, APRIL 27, 2026/VAISAKHA 7, 1948
T HATAT
(Zf&roT 7ew =)

75 fReett, 24 arder, 2026

FT.3. 2109(3).— ¥z TR, Y1 ATATAT, 1989 (1989 FT 24) (3H+ 9T I ATAATH & =7
¥ "afdd), T arer 20(7) T IT-4TT (1) F Aad AT AT AT FT TSI, AT, 9197 I, 8% 3,
S9-gE (i), f&TH 10 spaw, 2025 (9 IATd I ATGAAT 6 &9 H HI(HA) Tl THIIAT AT TLFIY,
T HATAT (YA d1E), H&ATF .M. 4634 (), a1 09 spav, 2025 Fir SATER=AT FIT I ATALAAT 7
SuTaE wggHt 7 AAEe g seaiq sty yeor w57 % 99 #1 fawafa e @ vafivasm e e §
farer Yera TRATSHT AT “[g-<TUR[ET T9MT & = Tl AT (83.17 ThHT.)” & Heuras & o srasah
2, TagTTr UHT i 7 sfARre e Fw it ot geer i e Fwd

AT Safeh, ITH ATTLAAT FT T ITF ATAIR AT =T 200 T IT-GTT (4) F iqiq <\F
THTATCIAT, “TeAT (TFD)7, “Ae TAT (TR])” 3T “T =7 AT UaasH (3Usi)” # 18 oI=paw, 2025 T .
AT, {&T Sfiteae-ll, fRator 6 req, Reraerars g wartera & = o,

ST Hoh AT G0 AT 6 Hq2 HIS AT a1 qgl 0l 1% 2.

2972 G1/2026 (1)
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SY STath, I ATSTHTH 6T om=T 202 T IT-GTT (1) F AT § FAT TIIAFET T THH RATE g
LA Tl T&T FL &l &

A 3T g TLRTE, AT ATTIFRTT F Ih (XUTE o ITH g1 I 3T 3Ih ATSAHIHT 6T 1T 20% T I9-
ST (1) BT T&q IRAAT T SART FId g, g AT FAT 8 T 38090 IUTag A= § AHAEs g @
TgrSt % forw srfSie i strosf;

AT 7 T % Ot I At == fi 9 203 it ST-9TT (2) F ATH0T § T =TT FdT 8
ATTAFTF TSI § TH ATIALAAT F THRIAT 219 T T IUMd@ A1 # fatag qfF a+ft o &
H<H BT 5 TR H ArcAfthd &9 § [Af2a gr S,

AL
AT TR TS o THHUHAT AT ol § F3ere ot IS, “Tge-Y{onger T2emt & = dradt areq
(83.17 oY, )" forw el v |fga a7 Saeh Tfed arfsia T ST areft spfe 1 |fery fEee.

SFErger 6t ST et S &t fareror ¢ At s Arer gl % forg faere Yera aiRatsET, “rg-ionier
TEOTAT o A= et wre (83.17 Y. F dfr ardar A,

Ravg afr gaequr . farg 937,
= | T FA |FlEATGT | FTATH HIT TFETATH Fegforat
#' o e | WX | FET | gavEREd of PN R qTFT | (TFT/TET
' g, | TR | TS G Az 7fz | gfay &3h)
Az FIEE
1 2 3 4 5 6 7 8 9 10 11 12
T : FIETET A : R et afrrger =R
afe=r
48 108 | 1.74 | 0.54 ELS 111 e 108 109, qEET iy
& 110
AT
56-1 129 | 0.69 | 0.04 AT 271 278 129 | 2745 TEHTT g
270,
268,
57 271 42.34| 0.80 ERg:H 450 165, 271 22882’ LT
164,
141
aﬁ: e 37 22,
371 | 278 | 236 | 0.20 et 129 279 278 | 2745 :jia; gt g
S .
ERR=ED
YT .
39 279 | 052 | 0.01 et 278 2743 | 279 | 2745 FigFUE-1| wEmdm
&l
81-5 286 | 204 | 040 | oo 287, 271 286 | 285 T
T oA 296 us-2,
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HILT =T TSI AT

LIk
[EEAC * I=-2
3 288, . EIETA|
7. | 81-3 287 | 231 | 0.33 | °rdqEAT Tl 293 286 287 296 i afr
EREZII & U=-20
8 82-1 293 | 1.01 0.2 T 294 287, 293 29,
' ' ' 291 295 q
295,
9. | 822 294 | 543 | 0.66 LRI 445 293 | 294 ada AT 0
447 294
TR
10.| 83 445 0.8 0.04 CIERAIES 442 450 445 292 afr
444
O 447 LRETRAT
11.| 86-2w | 1325 | 0.16 | 0.1 1327 448 | 1325
442 st
CEEAR (T 1321 1325 LT
12.| 86-1s1 | 1326 | 0.20 | 0.05 1324 | 1326
1327 442 aqfe
e g | 129312 | 1324 LT
13.| 86-3dT | 1327 | 0.59 | 0.2 1327 | 1328
94 1326 G
LT 442, AT
14.| 87 1328 | 0.63 | 0.45 T 1329 | 1327 | 1328 =
1541
LREIR) 1541,
15.| 88 1329 | 145 | 0.69 T 1330 | 1328 | 1329 1540 LT
: 1333 | 1339
16.| 89 1330 | 1.46 | 0.54 T amfy 1330 | 1589 AT o
1444 | 1540
128 1443
17. 1333 |135.17| 0.79 ERg:H 1345 | 1330 | 1333 LT
129 1444
LR
18.| 199 1345 | 3.19 | 0.91 K 2626 | 1333 | 1345 | 1443 LT
arferer
19.| 157-2 | 1374 | 1.13 | 0.51 T 1375 | 1373 | 1374 | @ AT
T
1394 2631
ALFT 1396
20.| 140-1 | 1395 | 0.79 | 0.39 T 1409 1307 1395 | 1408 qEFHTLT I
1408
2697
1354 | 2632 420
21.| 144-5 | 2633 | 253 | 047 T 2633 qCHRTT
1394 | 2631 280 K
ERRZIED]
LI 279 420 Tt
22.| 39 2743 | 2.81 | 0.03 il 130 | 2743 gt g
qO= geaity | 278 2745 10
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2745
129 128
23.| 56-2 | 2745 | 0.50 | 0.47 e 271 420 TEETT g
278 | 280
279
el THs 8.82 ¥e
T ; Afe=wt A R e ;. TR A=)
290-
290-3,
3,
308, 315/2 | 308
309, T TR '
317 1.52 315/3 | 309, 1 315/4 qEFHTLT
’ 317,
318,
318,
319
319
FeT THe 1.52 ¥
RILHE S HEATGL ST TadfiraTEe aediT
386/ T 386/5-
51 0.33 0.04 | FuWT T | 386/5-2 ) 385-2 | 388 T iy
) ESIERES "
FT THE 0.04 T
[®T. . W.Con.182/SRP-18/GDR-RU/24-25/268/20E/24426]
. AT, q&F Soii+ae / =y -1
MINISTRY OF RAILWAYS
(South Central Railway)
NOTIFICATION

New Delhi, the 24th April, 2026

S.0. 2109(E).— Whereas, by the notification of the Government of India, in the Ministry of Railways
(Railway Board), number, S.O 4634 (E) dated the 09th October 2025 published in Gazette of India,
Extraordinary, Part II, section 3 Sub-section(ii), dated the 10th October 2025 (here in after referred to as the
said notification) and issued under sub-section(1) of section 20(A) of the Railway Act, 1989(24 of 1989), the
Central Government declares its intention to acquire the land specified in the schedule annexed to the said
notification for the purpose of execution, maintenance, management and operation of Special Railway Project,
namely “Third line between Gudur - Renigunta stations (83.17 Km)”, in Then Tirupati District now SPSR
Nellore District in the state of Andhra Pradesh.

And whereas, the substance of the said notification was published in daily newspapers namely
“Sakshi(Telugu), Andhra Prabha(Telugu) and The New India Express (English)” on 18th October 2025 by
K.Suryanaryana, Chief Engineer-II1, Construction Organization Secunderabad under sub section (4) of section
20A of the said Act;

And whereas no objections have been filed within the statutory time limit.

And whereas, in pursuance of sub-section (1) of 20E of the said Act, the competent authority has
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submitted its report to the Central Government;

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers
conferred by sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the
lands specified in the schedule annexed hereto shall be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government
here by declares that on publication of this notification in the official Gazette, the land specified in the
schedule annexed here to shall vest absolutely in the Central Government free from all encumbrances

SCHEDULE

Brief description of the land to be acquired with or without structure for the Special Railway Project, “Third
line between Gudur - Renigunta stations (83.17 Km)”, in SPSR Nellore district in the state of ANDHRA
PRADESH.

Description of Land in Acquisition: Special Railway Project, “Third line between Gudur - Renigunta
stations (83.17 Km)”, for passenger and freight facility.

Extent Name & address of Survey No Boundaries Details of |Remaks
New Total
S. | Survey Resurve Extent under the person Trees, (Govt./
No. No. LP No Y Acs Acquisition| interested/Details S Structures | Pata/
: : Acs. of Govt. Land E w N etc., if any | DKT)
1 2 3 4 5 6 7 8 9 10 11 12
Village:Kondagunta Mandal:Gudur District:SPSR Nellore
Vedich
erla
1. 48 108 1.74 0.54 Vagu 111 | Village | 108 109, Govt.
110 Land
Bound
ary
Govt.
2. 56-1 129 0.69 0.04 Gayalu 271 278 129 2745
Land
270,
268, Govt
3. 57 271 42.34 0.80 Cheruvu 450 | 165, | 271 | 280,285 ovt
Land
164,
141
Neem
Venumbaka Saradha Trees-2 Patta
4. 37-1p 278 2.36 0.20 W/o Rajagopal 129 279 278 2745 >
Lemon Land
Reddy
trees — 17
Venumbaka Saradha Lemon Patta
5. 39 279 0.52 0.01 W/o Rajagopal 278 2743 279 2745
Trees — 1 Land
Reddy
Dattam Subbamma 287, Neem
6. 81-5 286 2.04 0.40 W/o Pullaiah 296 271 286 285 Trees-2."
Neem
Bitragunta Tree-2
7. 81-3 287 2.31 0.33 Parvathamma W/o 293 288, 287 296 Leman DKT
. 286 Land
Venaiah Trees-20
287, 296, Govt
8. 82-1 293 1.01 0.2 Gayalu 294 291 293 295 Land
9. 82-2 294 5.43 0.66 Gayalu 445 293 | 294 | 295,444 g;’rvl(‘i
447 294 Govt
10. 83 445 0.8 0.04 Bandidari 442 450 445 292 ov
Land
444
Govt Land 132 447 Govt
11. 86-2a 1325 0.16 0.1 7 448 1325 442 Land
Govt Land 1321 1325 Govt
12. 86-1b 1326 0.20 0.05 1327 1324 1326 447 Land
Govt Land 1293 1324 Govt
13. 86-3b 1327 0.59 0.2 1294 1326 1327 1328 Land
Govt.
14. 87 1328 0.63 0.45 Govt Land 1329 | 1327 | 1328 ;‘;‘ji Land
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Govt Land 1541, Govt.
15. 88 1329 1.45 0.69 1330 1328 1329 1540 Land
C 1333 1339 Govt.
16. 89 1330 1.46 0.54 Bandi dari 1444 1540 1330 1589 Land
128 1443 Govt.
17. 129 1333 135.17 0.79 Cheruvu 1345 1330 1333 1444 Land
18. 199 1345 3.19 0.91 Govt Land 2626 | 1333 | 1345 1443 igrvuti
Palicherla Govt.
19. 157-2 1374 1.13 0.51 Gayalu 1375 1373 1374 Village Land
Govt Land 1394 %ggé Govt
20. | 140-1 1395 0.79 0.39 © 1409 1395 1408 ovt
1408 1397 Land
2697
1354 2632 420 Govt.
21. 144-5 2633 2.53 0.47 Gayalu 1394 2631 2633 280 Land
Venumbaka
Rajagopal Reddy 279 420 Eucalypts Patta
22. 39 2743 2.81 0.03 S/o Subbarami 278 130 2743 2745 10 Land
Reddy
2745
. 129 128 Govt.
23. 56-2 2745 0.50 0.47 Burial Ground 271 420 278 230 Land
279
TOTAL Ac.8.82 Ce
Village:Vedicherla Mandal:Gudur District:SPSR Nellore
290-3, 290-3,
308, 3152 | 308
309, Adavi Poramboku 309, Govt.
1. 317, 1.52 315/3 317, 1 315/4 Land
318, 318,
319 319
TOTAL Ac.1.52 Ce
Village:Vendodu Mandal:Gudur District:SPSR Nellore
386/ Alluri Sudharani 386/5 | 386/5- | 385- Govt.
I 5-1 0.33 0.04 W/oPrasad Rao -2 1A 2 388 Land
TOTAL Ac.0.04 Ce

[F. No. W.Con.182/SRP-18/GDR-RU/24-25/268/20E/24426]
K. SURYANARAYANA, Chief Engineer / Construction-III
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